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Heard learned counsel for 

the parties* 

pp1ication is admitted, call 

for records. Issue , .noticeo•the' -• 

i 'ésporidents, Returnable by four week es- 
List on 12.8.02 for orders, 
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R4odant(S)____ 
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0.A. 20712002 

12.8.02 	1r. A.Deb .Roy, learned Sr.C.G.S. 

C. for the Respondents prays for time 

for filing writtenstatement. Prayer is 

allowed. List again on 10.9.2002 for 

orders. 	- 

. 	. 	. 	L 	
ber 

flh b 	.............. V ...... 

1009.01 	List on. 9.10,02 to enablethe 
resndents to file written statement. 

Vfce-Chajan'' 
ira 

V.. 
9.10.02 	. 	List again..on.. 20.11.2002to 

enable the respondents for Piling written 

. .......stotement on the prayer  made by  

V 

	

	k.Deb PWV O  learned Sr. C.G.S.C, for the 

respondents. • c, w I4- 

	

Pember 	.. 	. 	Vice.-Chairman 

mb 

V 	20.11.02 	On the prayer of Mr. A.Deb Roy, 
learned Sr. C.G.S.C. for the respondents 
further four weeks time is a1-1owed to the 
respondents to file written statemenL 

	

LL..d 	 I.Lst on 18.12.2 002 for orders. 

!eMber V 	 Vice-Chairman 
V 	 . 	

.. 	 mb 

18. 12.02 	tand out. I.ist on 21.1.2003 for 
V 	

orders. 

V 	 V 	 Vice-Chairman 
mb 

21.1.2003. 	;.: Put up again on . 13 • 2 2003 to 

enable the ireópondents to file written 
tq. 	 statnent.. 

•' 	L,J)- 	 . 	. 	 . 

Mnber. 	 Vj0 mb 	 ,.. 	 e..haian 



2th• 207/2002 	
t.9 

13.2.2003 	Pleadings are complete. The 

case may now be listed for hearing 

on 11.3.2003. The applicant may file 

rejoinder, if any, within two weeks 

7J 	 from today. 

UeA 

Vice-.Chairman 
mb 

0 	 1'aW_ kv- 	2J2. 

as 

Cq7 ç& 

,&_#.1 	4QAH 	
-v'I 

,z 
p 

CrC't 

11.3.2003 	None appears for the applicant. 

List the case on 8.4.2003 for 

hear[ng. 

' 

' 	cL 	(%J - * 3c( p 

9 % 	W 
- 	 1 

4- 

29.5 .2003 	present: The Hon'ble Mr.JUStICe D.N. 
Chowcthury, Vice-Chairman. 

The Hon'ble Mr..K.Hajra, 
Administrative Member* 

put up the matter on 25.6.2003 again 

for hearing in presence of Mr.A.Deb Roy, 

Sr.C.G.S.C. 

1 
Member 	 Vvice-Chairman 

bb  

9 

24.7.2003 	Heard learned counsel for the 
parties. Hearing concluded. Judgment 

delivered in open Court, kept in 

separate sheets. 

The application is disposed of j: 
terms of the order. No costs. 

Mhmber 	 Vice-Chairman 
MR 



C1NT RAL ADM INIST RAT IV TRIBUNAL 
GthAHATI E3NCH  

O.A.No.. 	207of &M 2002 

DAT OF DECISION.27..2PP 3 ....... 

(PTITIONR(S) 

Mr ..J.L.Sarkar & Mr.A.hakraborty. 	1)VOCA 7ZI FOR r.I 
PETITIONR(S) 

ViR3US 

Union of India & Others. 	 RESPONbNT(S) 

Mr.A.Deb Roy, Sr.C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENTS. 

- 

HON'BLE MR JUSTICE D.N.CHOWDHtJRY, VICE CHAIRMAN. 

HONBLE MR N.D.D.AYAL, ADMINISTRATIVE MEMBER. 

Whether Reporters of local papers may be allowed to 
see the Judgmnt 7 

To be referred to the Reporter or not ? 

whethr their Lordships wish to see the fair copy  
of the judgment 7 

Whether the Judgment is to be circulated to the ether 
Benches 7 

Judgment delivered by Hon'ble V±ce-ChaLrman 
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1! 
CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 207 of 2002. 

Date of Order : This the 24th Day of July, 2003. 

THE HON'BLE MR. JUSTICE D. N. CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR. N. D. DAYAL, ADMINISTRATIVE MEMBER. 

Sri Chndan Kr.Roy 
S/o Sri Anukul Ch.Roy 
Aged about 28 years 
C/o Sri S.K.Sonowal, Regional Office 
State Bank of India 
Itanagar-li. 	 . . . Applicant. 

By Mr.J.L.Sarkar & Mr.A.ChakrabOrty. 

- Versus - 

Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Communication 
Department of Post 
New Delhi - 1. 

The Director of Postal Services 
Arunachal Pradesh Division 
Itanagar - 791 111. 

The Chief Postmaster General 
North East Circle 
Shillong - 793 001. 	 . . . Respondents. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

ORDER 

CHOWDHURY, J. (V. C.): 

The applicant was engaged as Driver in the 

office of the respondent No.2 w.e.f.12.11.1999, but there 

was no formal engagement. He was paid a salary about 

Rs.4,600/- p.m. The applicant thereafter was formally 

appointed as Casual Driver in the office of the Director of 

Postal Services, Arunachal Pradesh Division, Itanagar 

w.e.f.14.9.2000 vide letter dated 14.9.2000. By order dated 

29.12.2000 he was discharged from service. The applicant 

contended that for all practical purposes he was appointed 

through Employment Exchange on verification of his 

application and qualification. The applicant contended that 

he was terminated arbitrarily Without any 



:2: 

The respondents 	submitted written statement 

opposing the claims of the applicant. We have heard 

Mr.A.Chakraborty, learned counsel for the applicant and also 

Mr.A.Deb Roy, learned Sr.C.G.S.C. for the respondents. 

seeing the nature of appointment the order of 

termination cannot be faulted as such, but then we feel that 

the applicant is entitled to be considered for appointment 

as a Driver or any other Group-D post subject to his 

qualification alongwith other persons similarly situated. 

Since the applicant rendered some services under the 

respondents, his case should be considered against future 

vacancy alongwith the similarly placed persons keeping in 

mind his past services. Mr.A.Chakraborty, learned counsel 

for the aplicant submitted that the applicant is getting 

aged and if not appointed soon he may become overaged for 

govt. service. In the circumstances, we feel that for the 

ends of justice , a direction need to be issued on the 

respondents to consider the case of the applicant if 

necessary by relaxing his age against any future vacancy, 

keeping in mind the period of service that the applicant 

rendered: in the department. We accordingly order as such. 

Subject to the observations made above, the 

application stands disposed of. There shall, however, be no 

order as to costs. 

N.D.DAYAL 

	 k.N.-CHOWDHURY 
ADMINISTRATIVE MEMBER 
	 VICE CHAIRMAN 

09 
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N tHE 	E:rrR. ADN::srRcr:i.vE: TR:n3t.JNAI... 

• c•UWAIT 	tENt:;H 

Title of 	::€•? 	 0 	Ho 	 /2002 	 Qj 

cj 	handn Kr 	I:ij>i 	 Appi. :i.c.ui t 

Un :Lon of md i. & o r; 	
IDondon -I•' 

I N D E X 

Si. No 	Pinnexure 	t::rLiir; c:if 	 F:cjo No 

X)c:I..unin I:.; 

:1 	 ... 	(I:I:1 :.::l:.:it:jI1 	 A. 

2. 	 Ver:i:fi. c.t:i.on 	 J. 

Y. 	 of Appo:ln tiu€n t L? tIer 	 1:1 

CoDpv of letter dated 9 12 99 	12 

413 	Cop>' of Eii:Loymen t Ex chaçj 

Icleiti. ty Card 	 13 

crt:>r cif !.i.ti?r 

/ 	 C'p ' of I ii 1 1 e t. t nr 	' ,'O' 0 	1 

7" 	 F)' 	.:fi' 	:[(:lI 	I:.:i. i..>' 	:.r'::1 

cif t'lecn'.: 

• 	:::p> 	c:'f  

,LJ 

icI vc:k::. Le 



In 11e C:cntra1 Am:ni;trl.i' 	tr:i.i:n.mai. 

I: Eli EE't 

jIHI 	h 	 c s,t 	hiiI 

J. 

ffice cj Bank cf Ind:i.aItanac"U 

Un :1. on 01 In c:I :1. a op reiOfl ted by 	t ho 

(..f: 	c::'c 

r , 	1:. cif 	::•; 1:. 

rh 	::ic:tor cf Servi c:es 

,:i.:i.C) 

:tk..cJar 	-,:I 	:1:1:1. 

:::i.!c:i 

(c:':t. 



:1 	 the 

B_..1/1ta1:f/R1g/Cc:rI .. 	thteci 	29 	:1.:000 cli c:har'1:LnC3 the 

i can t 	rn 	t lc 	serv :1. ce: 	and 	10 r 	re :1. n s ta temen t 	cit the? 

ai p1 i cart t 	as 	Dr :1 	the? 	ç.f.f:.j 	o tic::? res port den 

Jursdiction 

The appl:i.c:ant c:lec:1 res th.:at the? sIJ.!:).:Iec:t 	t.ter 	rf 

the appl :1. cat:ion is w:i.th:i.n the .:iurisd :i.ction oft he Hon 'l:Le 

Limitatiofl 

1 he? 	.. iD :i :1. c:n 	d c: 1. a es 1:. ha 1;. 1:. he? 	a ID p.1. 1 c::. I.J.on 	J. S 

w. th:i.n 	i:.he per:Locl (xf I :im:vcat:i.on under sec:tion 21 otie 

ticirnin :i.strative:' Tr:Ibu.nallAct i, 1985 

4,, 	Facts of 

4 1 	That the 

suc:h :i. s en t :1. t .LE?d to 

 of 

the case 

::irtpl 

 

J. c.ji 1:. :1.13 a ci U ;?:en 01 md l.a 	and 	as 

the r :1. c h tsan ci p ri. v :1. 1 ec 	ci ua ran teed by 

) 	i 

Q 

42 	Thai:. the appi.:i.c:ant 	was :i.nit:i.al].y 	taken :i.nto.:iob as 

tr :Lver 	w e 12 	:1. 1 	:1.999 	in 	tiie off± ce of 	the responden t 

ll:•? 	J.F...?.1:I.C):.te?d 	:i.fl3(De?CL:c1ri  

to 	cl r :1. ye 	I he a I::' 	:1 can 	W.?.S 	ta N'i 	:1. n to 	:1 OlD art a :1. 1 

if 	iIt( 	it 	I1 t 	of 	II 	ttt''I UcI 	P 	''I I 

La13u.itia I• 	r J. 	:1. v 	r (ReqL.Lia r) 	to S h :1. :i :i on q 	J. Ii 	1999 , -L 	ri ci 

formal 	 :i.ntment 	:ietter was 	:i.ssued to 	h:i.m 	He was draw:i.ncj 



salary 	about 	 p 	It 	is 	iflri 1:. :1. c:in e?ci 	1 Ui.. 1. 1. he 

respondents 	ri.:i.n •in Attendance Register ..rici 	the 	applicant  

was 	:. so 	req'.i :1. red 	to 	s :1. ci n 	at ten ci ..r' c:e 	register 	along 	u :1 1: ii . 

c:' t i•ers 	He was also 	req u :1 red 	to 	io 	in 	outs tat :1 on 	off :1 c: :1. a 

tour w I t h the res pon ci en t no 2 	Res pond en ts c ave h :1. fli 1 oct book 

to 	ma in ta :1 n 	for 	outs tat ion 	tour an ci 	he 	ma :1 n ta :1. ned that 

during 	his service period.This log-book was also 	verified 

by 	the Inspecting Authorityt 1 i 	.0 ti if':? 	Later 0F 	he was 

formally 	appointed 	as 	k :::Li. .1. 	Driver 	in 	the 	i.:rt:i. '::e? 	of the 

J):1 ret:: I:.'::r 	of 	F:t:i. 	Services, 	Arunachal 	Pradesh 	D iv ision ji  

:i: Lan 	 'f 	149 	:)<>C' 	by 	the 	cs-i .1- N1c 

1 	 :1. q ,'(t::, r r 	ci . 	t.:cI 	1 	9 	2000 	:c 	1 he 	a i: I:c:' 1 Fl l:.men t 

t he 	a p p 1 1 can 1 	had 	1:'eet' 	wo r k:i.n ii 	' :1. i:.h 	t he 	sal:. :1. 	fa c: t :lon 	of a 3. 1 

i:ll'. 	concerned. 	On.3.12.1999th.d•? applicant applied 

respcider l:.s 	•fr.Dr 	h:LsappO:i.n t.itl I 	for ...... 	post 	of 	':::aWLa3. 

ci r :i. ye r 	1 he 	respondent 	i'1n 	2 	by 	a 	:1 e t te r No 

)i./tat .... /R:i.ct/Corr 	dated 	9 	:12 	:1999 	asked 	the 	api:1:i. cant to 

sul::'mit a copy of his Driving 	1i':::enc:e in 	connection with his 

appointment as Casual Driver. 	I he ap"Gicant 	di iI I i 	I for if' II 

i:h.rI 	240 	cI.>'s:i. in 	•: 	year 	and 	his 	total 	wolldnq 	I::'?ri.odi is 

about 	:1. 	year ::. 	months. 	He earned 	temporary statusI::'>' 1:. I 

:i:L :Ld)rl 	of 	lawz 

* 

c±) 

' 	 f 

::oI:) 	of 	.. ....(l I (:) d) :i. n i:..m?Fl 1:. 	:i. e 1:. to r 

dated 119 ;()(::') is enclosed 	as 

I:.i:.c I• ci':'. ted 	9.12.1999 

is ?I:ic:?di as A1I1( 	" (i/. 

MMM 
	

That 	(Iii:? 	.t:' ::' 3. :i. C.Il 3 • 	I:)'S':?c.t E 	.I.,:) s t.'. Lc.? 	1:. h. S• 	Ic5 	was 

1::')' 	1 Ild 	I1I1 I: I. cy>uI :?rl t 	Exchange, 	Naharlagurt  



J 

(Registration 	i'k::' 	 ) and was also 	f:iri. .1. i. :' 	-)D:i.fs tP1 

:ft.c•t" 	interview. 	:t: 1: 	is 	t..'L(ct i:.h.. F by 	a 	letter 	of 	the 

respondent no.2 dated  ;::.4.2060 the applicant was invited to 

.Li:)fIi:i. IL 	application .JLc:'n'::t with the educational 	::rl: :Li::i. 

i):IJIji 	certificate, 	driving ].:i.:cIr::c?q 	photographs 	for 	ii:1.5 

recruilment as Driver at the officeof IL hc Res I:}c)n cirs 

•i • iii:: 	..l:)1:).i:I.:::1.fII. 	9.u.b(fl:!. tt€d 	the .i:i:L:i:IL:LDfl 	along 	with 	the 

required c:e r IL :i:f :1. c:. IL/c(c) :icn ILs w 1 1:. hi n IL he stipulated 	I. i. ire 

and he was called for interview by a :L IL t.c r ci . ILcci (): 

It is also stated Lii..k. the applicant 

))I:i/c•?r at the )f:j.:: (:)f': respondent no.2 	after holding •':. 

DPC c:'ti 

Copy 	1:1. the 	i::.(tii)i. (.:)/fiiCrl IL 	Exchange 

Identity 	Card 	:1 s 	enclosed 	as 

çrili(L.tt - C•? 	i 

C;': py of the :i. I:. le r ci a ted 	20 '1 2000 

is 	r 	 -•c; 

c;r. i:;i' 	of 	the 	r.:;. :i. :1 	Letter 	ci . tcct 

::5,00() is enclosed as 

, 	That I:.is 	:t. :1. can IL was selected for appo in t.rni 1  a  I•. 

the office of the respondent no.2 and he 	 is ' 	the  

fiti.l 	appointment letter 	No.B-I/Staff/Rig/Corr 	:i ::c1 

1,900() (: c.?X1.sj -... (i ) 	it is 1::'?t...lIit. to mention l:.h.t 	the 

..ti:):i.:i.d:Li..(1.sC_di 	€:itL 	c1:i.s.CLc:t.dc1 ) 

1i :1. c: 1 c•: 	.:t IL IL he C)f :1. ce of the Res po scicn I. No 2 -si ci s*: i-,eci 

ci.:ii.>' 	wage driver 	frcDili 12.11.1999 to 1M)0() 	and 

thereafter as casual ':i!:i.v?r w.e.f 14.9.2000 with the 11fl' 



\)cz7 

c) 4.5 	That 	the 	i1:'I )1  :3. :i t begs to state that 	the 

respondents were '  '. satisfied with III - work. He h ''I also  

been 	se r'' :3. n cj i'  :1 t.hoi +. •n y b 1 m :t. ; ii and with the satisfaction  

of all k.  he authorities, .n ci the res pond en t.s also 1 ssued 

Iden t:i. ty Card No .1 :1.0/1 -5 00 to the ..pp1 :1. c::.n t on 15.05.2000.  

As ..:i. r:acI ' 	st:'.tecI Ih. I the applicant was working at the 

office ofthe respondentNo.2 even , 	to his 	 1 

appO:i.fltfflent as L;..5uai. Dr:i.v::r. it is stated that i:.hot.h 	the 

applicant II I appointed is Casual ) i 	
1, 	 but  

ii 	I 	i"t 	ill 	I 	I h 	ip' I 	t 	i 	ti' 	n'I 	hi 	'Th 	I 	[ 	I hi' 

:i.nspec:t:ion vehic:lc' was of i:erennia:i. n.ture 

I ic 	Identity 	i:;.:\ rd 	is 

	

4.6 	 1 ha •i. 	I: he inspection vehicle No AP 0:1. /2 V7 w Iii. c: 1 

was 	q :1 'in to the •: !! 1 :1 ':::an 1 .f:ç:., r ci r iv :1.11 ci was fl i.: t sc:' 	cj cod 	:3. 

condition 	..ticI I.c.:1 expired the I. :i.fc time.more than 

i)'r"i flCt December,2000 the 5.3 1 vft3 c:le S I:..r ted giving more 

Plc) L:' 1. em an ci some t :L me :3. t could be started on :1. y 	by 	I:w; h :i. rig 

the ye h :3. c: 1 e w h :3. c: h re'::! u :3. red re t:a :3. 1 .. ..110 of cr P :1 n t 

Condenser/Self starter.1 he res i::on ci en t No 2 due to the a hove 

reasc:'n put off .. ...to applicant from cI uty •f rc:'m sc:'me days and 

sudden :i> on 29 :L:2 2000 1::'>' a Memo No B....:I./gta ....  

cii. sc: ha rc ed 	' he a p p1 :1 c:an t. f rom serv :3. c:e for nofau 1 t of the  

p .1. i. c:.'.n t 

c::c::,  p>' 	of.....,, 	I?k:n:: '::( .. .ci 	29.12.2000  

	

is €•f1 C::i.C:)Cci as (iiIi'?x'..'.rc? 	F 

4 	 1 hat 	1:. hf' 	applicant be :; to su. bin :3. 1:. 	I Ii.'. 1:. 	he 	has 

p rote i red 	an appeal ci . tc?ci 1 ::; 	oo :1. to the respondent I!'D 

for 	Ii:3.s re:i.nsi:.atemen t i::'ut mc:'st ulitc:'r tunate].> '  no 	r eç::Ly 	has 

1 
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0 

t been re ce i ved, n o r any ': ri::i r of reins tatemen t 

:)1 	of i:.h::? .:'. 	 1 ci L 	Li:.i  13.3.2001 

is en 	::i.?ci as Annexure .•- (3 

41' (3 	T he t 	the 	pp :i. i. c:.:'ii 1. begs to state t ha t 	the 	sa id 

i::.:i. 	c•:i 	by 	i:.hc.? 	i(%l))FiCk?fl •L; 	•ftrv 	he 

has 	 ci :i.ic: ft.rc.teci 	•f ram 	ie rv I c:e and encçd anot her 	ci r:i.''?r 

the sa id vehicle. The pp i 	I 	mos t h 	mh I 	' 	tic 

; L:t :.e 	t.h. 1. 	he 	has 	c:c:ine 	-I:.c> know tha t 	by 	• t'ic 	I.  i. c:c 	:i.. 	.ed 

132002 	t.hc.' 	reepc:m:ten 1:. Nc.D 	tii::iuqh the 	Di s trict 

Em p :t. oymen t 	c:ftf :L car 	of 	cI :1. ff a ran t 	d is tric ts ifl V i. ted 

r:::ru:i.tcnc'rit of 	))r:1 var0 

4.9 	•1ii.I:. 	the 	applicant icini:i:I.>' 	J.i:icn i 	Li- thathe: 	I 

-La rm :1. n 	tex:i 	w :1. t hc:iu t 	assigning Any re-on 	nor any 	show 	::e 

011 , 	he. r- :i. 	q 	was 	q :1. ''-n 	to him 	The 	res pon dents 	have  

arb:i. tr- r:L:iy 	tar m:i.n.teci 	h:i.m from 	the 	servi ce 	which 	i s  

violative of princi ples of natural jus ti ce 

4.10 	That 	the applic ant begs to state 	that 	the 

wh:i.me :1. c:I. and a rbitrary action C) ........e reepc:'nciei te has c.ueed 

irreparable :L:..i'::t :1.jr>'t.c) I:1rn 

4.1 1 	1 	t. 	t. he .. p p 1. :1. c:n I ci cn.ancl ad :1 u.e 'I. :1 ce bt. I I he 	same 

has i::iaan ci en :1. act 10 h :1. m an d Iii :1. s a ppl ication is macI c: fri  r - 	the 

encIs ':::'f .:i t.st:i. c:e 

Q 
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5 

5, 1. For 	that 	the . 	: 	l:i.cant 	has 	been 	d:i.::harrJed from 

set-v ice 	Wi t liout assigning any reas on nor any s how ca.Lse or 

hear :i.nc 	was 	q :1 von 	to 	h :1. in 

5.2 For 	that 	the ac.:tion of the 	respondents 	is the 

:1t 	of wh :1. ms :1 cal 	and a r b :1. t ra ri. ness and 	offends 	Art i c: le 

14, 16 and 21 OttO ConstitUtiOr 	of Ind:r.a 

5 :3 Fo rtha that the a p p1 :L can t had worked fo r 	io re than 

240 days a year and his total serv:i. c:e 	is :1 year 	2 	months 

and thereby earned temtDorar:Y status by the operation of 
law 

He d e.O rVeS to be req u lar :i. sod :1 n service for the reason that 

1~,~ 

he WCD r ked acia :i. ns t the rocul ar vacan cy fo r a ion q per :1. od 

:, 4 	 the appl :1 cant was taken tojol:) of 

peronn :lal nature after irt terv:lew and holding of ))PG: 

tort that the res pondon ts w i. t h a v :1. ow to do pr:L ved 

of the a p p:I. :1 can t put c:iff the in spec: t ion ye ti :1 c: le f roin d Ut>' 

and d :Lsc::harqed him from the serv:i. ce 

6.6 	t:ii.t.i' in ..l.fl>' 	:1.'tiJ c:ftc:? ma t ter the .c: 1:. :i.:t 	i:i 

the 	respondents 	are 	i l legal  .rii:t hence 	the 	..t::'t:]. :i c::.ri 

'Fi 1:. :1. 1:. 1 ccI to 1. Iic re liefs as 1::' r: >'ect f::r .  

6. Details of remedies exhusted 

1 he 	applicant ci e cia res that he has prefer red 	an 

appeal without any rept.y and there is no other ..rf:.f.i 

remedy under 	any rule 	and 	this Hon 	1::i:Le Tribunal is 	the 	ori:l.y 

fo rum fo r red ressa :t. ottO p r :1 evan ce 
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39 

Q) 

1 he apt:i. i can t deci. a5 that he has not fi led any 

other case in any tribunalv Court or any o the rfor m agains 
1: 

the impuçjned order 

Under the facts and ci rcums tan c:es of the case the 

ap p1 :1 cant prays for 	c' •fo :i :io' :Lnq reliefs 

8.1 	The 	:i. mpur ned Memo No 	B :1./S taf/R :1. q /Co r r cia ted 

29 :l.22OOO be set aside and quashed 

8.2 	
The app:i.:i.ct be reinstadI into job with al]. 

c:on seq uen 1:. :i.al. hen ef :1. ts 

Any other iel:i.ef/re1:i.ef the lion 	I:le 	t.r:lbuna1 	may 

deem •f 	:1. 	1:. .:tn ci proper.  

T he a hove re 1. :i.efs are p rayed for on the grounds 

s ta te:i in i:.a r.. 5 al:oe 

9. 

:ur:i. nci the penden c:y of 	i:.h:i.s 	api:) Li. cat:Lon 	the 

ai:I:)i.1Iit prays for the fo:l.lot'Jinrj relief 

1 	
The appi.:fl* be absorbed as Driver against vac:ant 

1 he above relief is praedi for on the q ro&.i.nds 

stated in i:;'. r.:. 5 abovM  
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:1.0 	 This 	atD].:i.c.:.:i.Ofl 	has 	been 	f:i.led k.hro.'.cjh 	Aclvoc.te 

Particulars of Postal Order 

MO. i) 

:1:1.) 	D..t.e 	of 	:i.u.e 

:1. :i.:i,) 	:I:sLAed 	from 

paya ble at :i.v) 

t2 	 FarticUlarS of Enclosures 

4c 

As stated in the index 



Verifict 0fl 

:i: 	and.I 	Son of 
c.  

Ch Roy, reideflt of Itanaci' 	
Arunac:hL ::desh aged abc)Lt 

teflis made in para. 
28 years do hereb>' ver jfy that the sta  

1 4 , 6 and 7 are true my 1:erC)n 
	

and those made in 

par 	and 5 	
trUe to my :(.eca]. advice and the rests are 

my humble submi.5 ion I have not supPre 	
any mater ia] 

- 	
nd I sictn -i.h:.s verifiCati.on on this 

10th cia>' f - Ma' 2002 at t3uwa hat :1. 

Q. 
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DE.PARTM;N1' OF POST: INI)IA 
O1FiCF, 01 I tIE 1)IRI CI OR 011 )Q5 1 Al Si RVICi S 

ARJNAC1 IAI, PRADJSl I DIVISION 
1 TANAGAR79I HI. 

rv:,M 	
l)atcd at Iinuaar the N.9.200() 

Shi.ChJ11 Kuinar Roy is selected to work as Casual Driver, 
pcctiou Vecliicic, o/o the UPS, I (anagar :intil ttiijjer order. 

- 	The arra11geI1ciit is J)UrcI Casual and 	" 
hout JlOtIce,  

-( 	

) \' 

(R.K.j3.s1Nc1 
i)irccir ()1 I (SI:il Sc 

clhIi I indcsh I 
h:ligar-791 I p\ 

I P,MJthnagar 

 

11.0. fir inforfl lion 	u/a. 
ViaiI I3ranch, 0/0 the J.)PS/I lanagar 

/th1h1R1Jfl K.Roy, 	isa1 1ciI)/r11 J)PS/Jtauagai'. 

i)irccd)f Poslal Scrj5 
Aitzitcjiaj Jradcsh I )ivs,on 

It:wagar-79 I I 1. 
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1 	 /2- 	 ____ 

'A 

i. 

I- . DEPARTMENT OF POST:INDIA 
0/0 THE DIREcToR OF POSTAL SrEPVICES:ARUNACHAL  PRADESH 

ITANAGAR-791 Ill 

NO:B-1/Staff'RlgICorr 	Dated at Itanagar the 09.12.99 

TY/ori.,"Shri.P.K.Das,P.A., 

 
Chandan Kumar Roy, (C/Driv 

 
O/O.D.P.8,Itanagar-791 111 

Sub:- Application for the post of Casual Driver 

Ref:-Your Application Dt. 03.12.99 

Please submit Xerox copy of your Driving Licence in 
connection with the subject mentioned above for further necessary action. 

- 	 Director of Postal Services 
Arunachal Pradesh 

Itanagar-791 111 
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1us c dth ou he2VCr you 1 	Date bJorc 

to tlw tchaflgC 	
, which I 

(h) 	i 	yO'lr RegiStf Wofl Nwb( r and 	shuld be 	I 

.0 0 
Numb' whcflCVCE.Y0 write to . renewed ii 	tj 

jhc 'i)gcJ 

() 	c w your Rcgtt 	èvcY0flC 	
2 

k 
d 

wed within 30 4,IYs Ii om 

if 	
du :yt ØOt rcncWh t1ie 1) 	

cti 	I 	
: 

dr 	g  trton.,. I1L 'ciuclt 	 - 
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\L  

C  
( /Ci  

FUiEWCIII u i)river :u 111c 

;i,h.nii :IJpie:Iitn c/w the uhjceI tnefflncd 
tI'Vi 	IJI)1R \\iIlI  ifie I ,,dIL 	CIII! 	tC,!IlIfl 	eIIIiR:alc. 1 )IiVIfl', i ,ieeIIee.I,;t;,(,iI 
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WCltiI II 	IU ILIR,; I e;ic;i lffl:-i (JIHUC 	vii 11W tIle 

;ed tune, OtlICr\Vi:;e ilie :tn,e \\ilt  he treated I tCJCCIC(I. 

ri Illt(J1I I 	I > $ 1( It_Ii 
1iIIIIClI 	7\) I 	iii 
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DEPARTMENT 01" POST:INI)IA 
S 

0/0 TUE DIRECTOR OF POSTAL SERVICES: ARUNACHAL PRAJ)ESI I 
ITANAGAR — 791 1 I 1 

N0:13- I /StaLV'Ri.giCorr 	Da ted at Itaiiagar the 03.8.2000 

TO 
Ic e 	 / 

(( 	 / 

*(I( tcç 

Sub:- DPC for Rcruitmen1 ii the post of Driver at the 0/0 the D.1'.S.ltanagar. 

Please refer this office 1ctcr of even No. dt. 20.4.2000 1  
you arc hereby aked. to report on 06.9.2000 at the office bf the Director of 
Postal Services'itanagar at 09.00 A.M. Positivcly to attend the interview i/c/w 
the subject mentioned above: 

S 	

?fCUSC brought forward the origial ccrtficates including 
xpericncc cer1i1catc for die verification pUfx)SC. 	

/ 

S 	
(R.K.B.SI1'TG1I) 

Diucctor of Posta' Services 
Arunachal Pradesh bivision 

/5 

/1 	 V 
(' S 

,1 	 = 
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POY' & T1LEGA) 
- 	 -- - 

iiL ic c,tw, o 

v,1id
Up4, o,  

i Ckx.oJc 	e 	

Uivi0 

Name LA 

bist; 

ApOifld h1d (Des ignabiofl 

o ice 

identiftbofl mark 

	

- 	 I 

Siçj of 

9. DesiQflat10 of jsUiflg  

authoritY. Dy SiZ'Td14 
,J i'osQc  e 

The D1x€c 

£v2IONS TO THE FiOL 

- 	 -n whom this c3 i 	
s ronsble for it 

1. 	Tfl3is alka 

safe citstadY. 

Th dd muSt be sur: n1er 	to th. j5suiflg auth0'Y fl t 

of pornotiorI togzetL 	
rank, 
	

tel-, jCbargG or 

rititm 	ftorn sevi 	" 

ID ca5 	
1o$, thCJ act shoUld b report 	

13t1y. 

4 	
HOId b fbW& 	

to the jU9 uthOtit for 
the onth of Decemb everY year throuYh the 

of' -Li2 0ltiCe ******* ** * 

1. 

3 . 

it. 

I.; a 
iie i çj ; C. 

Date o 
 

of bolder 

j(jnatUe,,QI u.thOtY' 

1-h0 f.  fic e se;l. 
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(v 
1)1 Th/\RTM ENT UI (iYS] N )IA 

OFFICE OF TIlE DIRECTOR OF POSI'AL SI:R VICES 
ARUNACHAL PfADESU DIViSION I  

ITANAGAR- 791 .111. 

M QUM. 3_ I ISla II'/RIg/C r 	I )a Ie. I at I Ia naga r the 29. I 2 

2. 	 3 
Shi.(1i.anclan Kunwr IuV who was worting as I)rjver, lnst)eeIL.(uI \/cclnelc, 

No the IAIS INIngor ns a ircJ'' c;it:iI hasis IffiS heeii (keli IUC(I .iF()flI IIC SCIVICC 

with iicdiate eIieL 

Ht1t 
I)iceioi l Postal Scrvices 

i\ru 	chat Piadesi; I )IVISR);1 

(pv to :- 

,l, 	 II I>( ) tin: ill1;il1aI R)ll 	l)(I ;i/:;. 
2.Mait Jirancti olo the I )PS Itnagar 

Sli;,tiai; IKutnar 	(;sual I )ii'c; 	" the 

I )i rect '4 Al' li 'JaI Scrvccs 
t\ rot; ;acl tat I ';a lesh I )i Vj s 

Itanagir-79 I hi I 



Shri V.Chetlel(IPS) 
The Chief Postmaster General, 
iorth East Circle 

AN APPEAL TO REINSTITATE AS pnovxsJoNAr/csuAi. DRIVER 

V 

I beg to lay before you for few linei for your kind 

ILd ,yinpathet Ic action pleane. 

That Sir, I have been e.10ctod with the i nterview/IWC 

n Post of 1)rlver at ItaflOgar and my provisional/CO5Ua i)river 

,1pointmeiit has been offered by the DI'S, AP, ] t:anagar vi.de..No.13- 

/,,3t.jj tj/j(lg/Coor dOted 14/09/2000. According.tY 1 have loi.ned In my 

iuty (as directed) as Driver, Ins. Vehicle, 0/0 DPS, AP, Itaflogat. 

here 
it can mention that I have served an daily wage Driver, Ins. 

/ehicie, ILanagt aince 10/11/1999 to 14/09 1/2000 and thereafter as 

Driver W 	15/09/2000 on the some Post with some 

hicJe. I hOV 	étved with my label best honesty, loyalit:Y and 

y. But sudd6hly, tIie DPS Itanagst vide his Memo No.B-

J/tsff/Rlg/CO0r dfitdd 2/.12/2000 has been discharged from thc 

duty. 

TháL tij the condition of Ins. Vehicle Wo.J\R-01/2527 

no no good ã /thicie moves In tough road of Arunachol 

Prdegh. The vicI áitdY expired the life time more than 6 

	

w 	no proper •  maintanCe through 
Years since 14 ad  

departmental 	/ePUted 	ier1. 
The CB,Point, Condenser, Solener 

"wce of DlanomEi 6t€1Y tete wook. The Vehicle moved at Shillong 

on stay tf 	
i/1/2OOO to 21/10/2000. During that time 

ttiv 	Cirl 	ffi 	Ohn1C 	
rit. 	Rhattarcharlee, 	Driver 

Mr.A.BaSUmatari àiã 	
d €hee defect. On 15/11/2000 theCB 

Poiflt. Conde 	/ê1rt 	of 	
hil not functioned and vehic1e 

failed to sdif€è€ 	foivr t,hc,  vehicle managed to sLort after 

aHriva1 of Staff dn 61 	'LV 
by pohiti9 the vehicle. On that 

	

id d rin ti bi 	at Office at 0940 hours, due to 

ttat vhI1e8 fu1t. sH 	than DPS, ttanagar keep the vehicle off 

rdd 	rid kP 	itdff dUty U 	8/12/2000. Thereafter on 

d1chtgCd from the duty. 

Contd.. ,P/2 
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1/21/ 

?fter my discharqe from duty, the said vehicle 

ropoired and now on the dut.yth anQther 1)rivoL. I have requested 

to L)PS, Itnogar to eiqge me either at I nri. Voh ide or IIMS as 

3C are working and Causal Driver engaged one who is 

LlrnivaLitied in DPC/Intorv low. Rut every movement my re q uest 

become nul and voii. 

As there is no other alternative channel, to reconsider 

the case, I appeal with the folded hand 1:0 your honour to review 

m case with proper justice. 

I chail rømain over gratefUl to you. 

Yours faithfully, 

Erclo: A copy of 
appointment order and 
discharge order. 

rted Itanagar the 
13th Mirch'2001. 

CHANDAN K1LROV' ) 

9'Jver. 

o.cjiovc 
3 ktQI (hck 

I 
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Shri Cndan Kr Ry. 

-vs- 

Unjen f India & Ore. 

- And. - 

in the MiL 	of : 

Written stateient subtted by 

the respraderfts. 

The respndents beg to subit .Lirief iiistory of the 

Case which may be treated as a part of wricten statement. 

Shri Ciaandan Kr. tby was selected to wark as Casual 

Driver Inspeetien Vehicle, 	O the DPS Itariagar purely an 

asal basis vide this office Meme Na- 1/Staff/iig/Grr 

dated 1.09.2000(Capy attached as annexure - A). In the 

said meie it was clearly nentiied that the arra ecent was 

purely Casual and may be terminated at any time 4thaut 

any natice and Shri Chandlan Kuiar Ry a'cepted the arder 

: 1 	 and jaineci duty onlLF.09.2000. 1e was tl*en teriinated 

fram the past ef casual Driver vide this Office .tbia Na-

-i/Staff/Ug/Carr dted 29.12.2000(py enclased as annexure 

ii) as he was nat faund to be suitable to be kept engaged 

as R. Driver and to :be absorbed as agular Driver in the 

Departient of Past. The order of terinatian was issued in 

accrdance t the term and cnditian laid dawn in this aifice 



MW 

jqemsN-i--1/ Staff/i'iJg/ Girl' dated 14.09.2000. 

That with regard t para - 1 tLf,1 f O.A., the 

respondents Leg t offer riJ cLeLts. 

2. 	1fliat with regard tD pra - 4.2 3f O.A., the 

respnc1ents beg t9 state that the period ien.tiDnec1t in 	the 

said para VIZ - 12.11.99 as bhe date 	f 1is jjtja1eflgagei1eflt 

cannot 	at all ue taken int 	acc3unt as the e gagement was 

n daily wage basis. 	Enco Skri Claparidari ar ±y was engaged 

as driver in the Inspe ctiDfl vehicle the Dutstxtion duty 

as mentioned in the .ara wasa nrnw1 duty as the vehicle 

was istly used fr InspectiDfl duty purpose and Inspecti)fl 

f Jffices under DkS jurisdiction includes the whale 01  

Aruriackal PraesI* State and maintenance of 	g Bk is the 

priirlary duty of the Driver an 9, ffice vehicle. The apptment 

letter issued to,  the driver dated 1LF.09.200Q was issued 

purely as a casual appointment whexin it was clearly 

entitid that the pintrent may be teriirited at any time 

without assigning any reasfl. 

3. 	T±at with regari t para - 4.3 Of O.A., the 

respndeflts beg tO state that tie selecti5fl was made by 

a DPC as per the usual prceclures f the DeprIeL. 

The dcuient cited by the applicatin were called fr in 

cnrietierl 4th hlIirig the DPO. 

contd. ...P/3 
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4. 	That with regard to para - 4.4 of O.iA. tie 

respondents eg to state that the period frol2 12.11 .1999 

to 13.9.300 0  untionec1 as erigagernt of the applicant as 

casual driver is not valid as the applicant was engaged 

without any departr.ental fortiality and he was worin 

purely on daily wades. The period from 1 L. 09.2000 to 

29.12.2000 when the applicant was wori.ng was an casual 

basis as per this office order Nv 

dated 11+.09.2000 and it was clearty intioned that the appoint 

Eent was purely on casual basis which nay beterninp.ted at any 

tine without assigning py reason. 

That wit.Ijrd to p ara - Lf. 5 of 0 • A. the 

resppdéñt-i3eg to state that the service of ri Qindan 

as a casual driver was terniriated for reason of 

satisfactory service and unsuittble for the job. The 

Identity Card referred to as annexure - in the said para 

was issued to facilitate the applicant to IOVe freely on 

duty along with the vehicle tnroughout the state of 

Arunachal kradesh  where the inner line perL.t is required 

for everyone noving in and around the state. 

That with regard to para - 4.6 Of 0.A. 2  the 

respndents beg to state that the Inspection vehicle 

was 6 years 	old, however nain tannce work is always 

carried out and therefore the vehicle is still running in 

good condition now also. 
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7. 	That 4th rrd to pr - Li.? Of O.A, the 

respndent.s be g  t offer n cmuerits. 

84 	That with regards to para - 4.8 Of O.A., the 

respondents beg to state that ince the post had bece 

vacant On terrnatiOn of the applicant wtO was a casual 

driver, the post needed to be filled up in the interest 

of service, hence application was called frm the 

&iployrent &change in arder to fill UP the vacant post. 

That with regard to parar 4.9 of 0.A7  the 

respondents beg t state that as stated earlier, the 

appointrnt of the applicant was made purely as carul 

status and it was categorically nentioned that tbe  

appintient of the applicant r4ay be terinated at any 

tine with3ut assigning any reason t5 wich he had accepted 

and therefre joined his assignit as driver without any 

ebjection to any of this office order. 

That with regard to para - 4.10 & 4.11 of OmA., thC 

respondents beg to offer no coinents. 

Tht with regard to para - 5.1 or O.A., the 

respondents beg to state tlaat the facts already intioned 

in para - 4,9 above. 

coritd.. . . P/5 

U 



That with regard tO para 
- 5.2 of O.A., 	ti'e 

respendentsio beg 60  xkxtR kk kx •ffer ns cnents. 

That with regard topara 
- 5.3 of O.A., 	tlfB  

respoidents beg to state tlaat the applicant wrIed purely 

on casual basis fr the pexod w.e.f. 14.09.2000 to 

29.12.2000 an fo rimal appcintent order, the peridprior 

to the abve date cannot be treated as on duty as it was an 

inforia1 arrangement. 	re c3ntivance in service for a 

• particular period 	ay net constitute the main c.texa for 

absorbing a casai driver in a regular eiloynt of keeping 

• 

hird engaged as Driver in a Ght. office. 

That with XgErds to para - 5.4 of 0.A., 	the 

respondents beg to state that holding DPC and interview is 

the usua procedure of the departrent. 

That with regard to para - 5.5 to  12 ef 0.A., 	the 

respDndents beg to offerL no comments. 

I F I C A T I C, N 
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VERIFIF I CATION 

I, qlrj. t4( (*a ,  ha4tvr 	p'esently 

working as. )5 	 be duly authorised 

and competent to sign this verificatizn, do hereby soleinly 

affirza and state that stateiients made in para T 
are true to my knewlge and belief, these 

made in para 
	 are true 

t 	my information derivea therefrom and the rest are iy 

humble subt.ssion before the Jouble ibun1, I have not 

suppressed any material facts. 

And I sign this verification on this 	th day 

óf.I%PJ7/t 200. 
5,  

(1 1i 
uperin1endent of Post Offices 

V Arunachal Pradesh Diviajon  
ITANAGAR-791 111 


